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L' BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
IN

OA. No. 148/2024/EZ | = =
IN THE MATTER OF: \ :
Sh. Manoj Yadav 224

.... APPLICANT
VERSUS
Bihar Foundry and Casting Limited & Others

SADORE THE NOTARY PUBLIC .... RESPONDENTS
AT DR GAR
BPOT ST ¥ RARANRS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 5 i.e. CENTRAL
POLLUTION CONTROL BOARD

I, Mrinal Kanti Biswas S/o Shri Kumar Saroj Biswas, aged about 43 years,
having office at the Regional Directorate, Central Pollution Control Board,
Southend Conclave, Block No.502, 5th& 6t floor, 1582, Rajdanga Main Road,
Kolkata-700107, do hereby state as follows:

1. That, I am presently working as Regional Director, Regional Directorate
(East), Central Pollution Control Board (hereinafter referred to as CPCB),
Kolkata and have been authorized to file the present Counter affidavit. I
am fully conversant with the facts of the case and hence, competent and

authorize to submit the present counter affidavit.

2. That, I affirm this Affidavit in compliance to the Solemn Order dated
30.07.2024 passed by the Hon’ble National Green Tribunal, Eastern Zone

Bench.

3. That with regard to the averments made under 1 to 2 concerning applicant
details being matter of record, hence no comments are offered over them

by answering respondent herein.

4. That with regard to the averments made under Para 3 and 4 of the original
application concerning releasing pollutants and contaminating the air and
water, it is respectfully submitted that environmental standards have been
notified under the Environmental (Protection) Rules 1986 for iron & steel
plants (Annexure-1). These standards are enforced by State Pollution

Control Board through Consent mechanism.
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10.

12.

X

That with regard to the averments made under Paras 5 to 11 concerging

apphic
comments arce offered over them from by answering respondent herein.

That with regard to the averments made under Paras 12 to 19 concerning
with the grant of Consent to Establish (CTE) and Consent to Operate (CTO)
to the respondent industry. It is respectfully submitted that under Water
(Prevention & Control of Pollution Act, 1974 and The Air (Prevention &
Control of Pollution) Act, 1981 State Pollution Control Boards are
empowered to grant CTE and CTO, therefore no comments are offered over

them by answering respondent herein.

. That with regard to the averments made under Paras 20 to 29 concerning

description of Environment Clearance are matter of record, thereby no

comments are offered over them by this answering respondent herein.

. That with regard to the averments made under Para 30 to 41 concerning

the violation of CTE and CTO conditions, it is respectfully submitted that
under Water (Prevention & Control of Pollution Act, 1974 and The Air
(Prevention & Control of Pollution) Act, 1981 State Pollution Control
Boards are empowered to grant CTE and CTO, therefore no comments are

needed from respondent no. 5.

. That with regard to the averments made under Paras 41 to 45 concerning

OM and SOP issued by the regulatory authorities, which are not related to
this respondent, thereby no comments are offered over them by this

answering respondent herein.

That with regard to the averments made under Para 46 are that the
respondent industry should have installed continuous ambient air quality
monitoring system, it is respectfully submitted that monitoring of the
environment is to be carried out by industries as per the conditions
specified in the environmental clearance issued under EIA Notification and

the Consent issued under the Air (Prevention and Control of Pollution Act

1981.

. That with regard to the averments made under Paras 47 and 48

concerning industry inspection performed by MoEF&CC are matter of
record, thereby no comments are offered over them by this answering

respondent herein.

That with regard to the averments made under Paras 49 & 50 concerning

illegal extraction of groundwater, it is respectfully submitted that Central
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15.

16.

Ground Water Board (CGWI) 1s the concerned agency for the extraction

of ground water, thereby no comments are offered over them by this

answering respondent herein.

_That with regard to the averments made under Paras 51 to 63 concerning

Land usage and Environment Clearance (EC), it is respectfully submitted
that these matters are concerned with state authorities, thereby no

comments are offered over them by this answering respondent herein.

. That with regard to the averments made under Para 64 to 66 are matter

of record, thereby no comments are offered over them by this answering

respondent herein.

That with regard to the averments made under grounds A to O, it is
respectfully submitted that the submissions made in preceding para's are

re-iterated and are not repeated herein for the sake of brevity.

That, in view of above submissions the answering respondent herein shall

abide by all directions passed by Hon'ble Tribunal in the instant matter.

Regional Director & Scientist ‘E’

CPCB, Kolkata

i
S. CHAUDHU!
* NOTARY #
GOVT OF INDIA
Regd. IN0.-C554/03
Bidhannagar Court

73 NOV 2024 *-Nerth 24 Pgs

F'é
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

o, ARY | ¢
g e AR IN
3
POT 20RTH 24 WITHATOA. No. 148/2024/E2 . ‘ 0 1
bkl
IN THE MATTER OF: WS AVLON T L SHOme

Sh. Manoj Yadav

.... APPLICANTS

VERSUS

Bihar Foundry and Casting Limited & Others
.... RESPONDENTS
AFFIDAVIT

I, Mrinal Kanti Biswas, S/o Saroj Kumar Biswas aged about 43 years, having
office at the Regional Directorate, Central Pollution Control Board, Southend
Conclave’ Block No0.502, 5th& 6th Floor, 1582, Rajdanga Main Road, Kolkata-

700107, do hereby solemnly affirm and sincerely state as follows: -

1. That the deponent is authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant
with the facts and circumstances of the present case on the basis of the
information derived from the official records, and hence, I am competent
and authorized to verify, sign and swear this affidavit on behalf of the
Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present
affidavit as | am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are

read over and explained to me and are not repeated herein for the sake of

brevity.
{/Ic_lentif;ed by me * NOTARY DEPONENT
=/ , R GOVT OF 113y
=zl / r/’ &/ sV
A}/‘;ocate /ﬂ%// * Reqd !

Gic

Aol Pl
r pe s 2?/“/2@'),‘7 ; s
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" VERIFICATION

[' «

v A

Verified at Kolkata on this day of 2% | -y N s4e2024 that the contents of )"j?
the above reply are correct and true on the basis of the record of the cases as

mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated. QU’\

¢
Verified at Kolkata on this the... Day of /\/u'lf‘“m/éa/ 2024, &=

W P Ay
/Id/entlfied by me s X@ DEPONENT
=7 ﬁﬂ%ﬁw CHAUD-LIF

cate
#* NOTATY 7
%WC pCEs GOVT. OF ! ' /%@l%
23 /,, / Regd. - y & CHAUBSHUS
Bidhar } #* NOTARY #

CNoiai o s GOVT CF I ’DH
P cr! [ oo :
B[J ar £

23 NOV 2094
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 315t March, 2012

__ GSR277(E). In exercise of the powers conferred by sections 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes
the following rules further to amend the Environment (Protection) Rules, 1986, namely -

1. (1) These rules may be called the Environment (Protection) (Third
Amendment) Rules, 2012.

(2) They shall come into force on the date of their publication in the Official
Gazette
2. Inthe Environment (Protection) Rules, 1986, in Schedule |-
(a) (i) serial number 12 relating to “Coke Ovens” and entries relating thereto
shall be omitted, ‘

(ii) for serial number 24 relating to “Iron and Steel (Integrated)” and entries
relating thereto, the following serial number and entries shall be substituted,

namely:-

S | Industry Parameter . Standard -
No | S
() (2) () (4) 3

‘24 | Integrated A.- Coke oven ( by- product type)
‘ Iron and Steel a. Effluent Standards
' Plant Limiting concentration in mg/,
except for pH
pH 6.0-8.50
Suspended solids 100 B
| BOD, 3 days at 27°C 30 J
COD 250 |
Oil and grease 10 w
" Ammonical nitroger, 50
as N 4 .
Cyanide (as CN7) . 0.2
Phenol 10
b. Emission Standards |
New Batteries Rebuild ‘ Existing
(at green field Batteries Batteries
B site ) B

(i) Fugitive Visible Emissions




FHE GAZETTE O1

J ()
Leakage from door
Leakage from

. charging hds
Leakage from AP
Covers
Charging emission

~ (Second/ charge)

X

INDIA  FXTRAORDINARY

(4)
5(P1LD)Y* 10(PLD)"*
1(PLLY* 1T(PLL)*
A(PLOY | 4PLO)!

| 16(with HPLAY | B0(with
HPLA)*
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10(PLD)"*
1(PLL)"

4PLO)

75

"PLD- Percent leaking doors; **PLL- Percent leaking lids;

'PLO- Percent Leaking off takes and “HPLA — Aspiration through high
_pressure liquor injection in gooseneck.

(i) Stack Emission Standards

{

| Oven gas used for
_heating (mg/Nm°) _

| SO; (mg/ Nm') 800 | /800
- NOx (mg/ Nm") 500 } 500
Particulate matter | 50 | 50
(mg/Nm?) S S
' Particulate matter 25 , 25
' during charging of ‘
' stamp charging
Dattenes(mgiNm’) |
Sulphur in Coke 800 [ -

I

800
500
50

25

. (iii) Fugitive Emissions. Benzo (a) Pyrene (BaP)
| Battery area (top of 5 5 5
' the battery) (ug/ m®)

Other units in coke 2 2 2

oven plant (ug/ m®)

I
3

B.- Sintering Plant

a. Effluent Standards

- _

Limiting concentration in mg/.
except for pH

| pH

6.0- 8.50
Suspended solids 100 o |
Oil and grease 10 - '
[ b. Emission Standards
' Particulate matter 150
' (mg/Nm®) - B -
o ) C.- Blast Furnace - -
. ~ a, Effluent Standards T
] Limiting concentration in mg/!,
- S . . exceptforpH ]
BH 7 . B ,6,'0' ,8':?- ] B
" Suspended solids 50
Amghy .
Ol and grease (mg/l) | 10
Cyanide as CN'(mg/) 0.2

| Ammonical Nitrogen, | 50
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[wm1 &g 3())] R ILG IR AR 0 At ED 9
A (2) (3) “)
as NH, -N (mg/l) - - -
B b, Emission Standards
(1) Stack Emissions ,
| ‘ Existing Units l New Units
| - B} Stove B
- Particulate matter | 50 _ 30
((mgNm® | .
_ SO, (mg/Nm’) B 250 o200 |
~ NO, (mg/Nm”) 150 0
~ CO (vol/vol) 1% (max.) 1% (max.)
(i) Space Dedusting / Other stacks of BF area
Particulate matter 100 50
_(mg/Nm’) .
B (iit) Fugitive Emission - -
. Existing Units 1 New Units
*' Particulate matter 4000 | 3000
(Size less than 10 |
microns) PM;o(ug/m?®)
SO (ug / m°) 200 150
| NO, (g / m”) 150 120 '
Carbon monoxide
(ug/m?)  -8hours | 5000 5000 ]
1 hours 10,000 10,000
Lead, as Pbin 2 2
. fugitive dust (ug / m)
at Cast House

D.- Steel Making Shop- Basic Oxygen Furnace
a. Effluent Standards o
‘ pH (mg/l) 6.0- 8.5 B
' Suspended solids 100
| (mg1)
Oil and]grease (mgl/l) - 10

\ " (i) Stack Emissions

| Existing Units

1

New Units

« Converters

Particulate matter

 —

Hag ¢/ie-3

I
' (mg/Nm?)
| — Blowing/ Lancing [ 300 Should be with gas
! operation recovery
i — Normal operation 150 Should be with gas f
| S recovery |
! -+ Secondary Emission Stack : De-dusting of de-sulphurisation, Secondary |
| | refining etc. - i
| Particulate matter 100 50
(mg/Nm’) N T
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10 THE GAZETTE OF INDIA = EXTRAORDINARY [ParT IT—SEC. 3(1))
(1 (2 J (3) I @ o
| : ,(”EI“MC fj_’"’f“ﬂﬁl ~ New Units
" R LXistg L ul_L'.siJ L New units
' Particulate matter | 4000 3000 ,
| (size less than 10
| microns) PM, .
(poim’ ) N
SO, (ug / m’) 200 - 50 f
 NO, (pg / m%) 150 150 B
' CO
(Hg/ m® - 8hours 5,000 5,000
1 hours 10,000 10,000
Lead, as Pb in dust 2 2
at Converter floor
(g / m?) i
E.- Rolling Mills \
a. Effluent Standards j
pH 6.09.0 |
Suspended 100 |
‘ solids (mg/l) |
Oil and grease (mg/l) 10 |
b. Emission Standards
Particulate matter 150
(mg/Nm®)
Re- Heating ( Reverberatory ) Furnaces
Sensitive area Other area
Particulate matter 150 250
(mg/Nm?*) ‘
F.- Arc Furnaces ]
Emission Standards
Particulate matter 150
(mg/Nm®)
G.- Induction Furnaces

Emission Standards

Particulate matter
(mg/Nm?)

150

H.- Cupola Foundary

Emission Standards

melting capacity less
than 3 tonne/hr

melting capacity
3 tonne/hr and above

Particulate matter 450 150
(mg/Nm?) J
SO, (mg/Nm°) 300, corrected at 12% CO,

|- Calcination Plant/ Lime Ki!n/Dolomite Kiln

Emission Standards

| capacity upto 40t/day |

capacity above 40t/day

|
|
|
|
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(11 @z 3(i) ] W A AATT I

(3 i (4)
Particulate matter 1 500 ( 150

- {(mg/Nm?) | |

’ ~ J-Refractory Unit |

- __Emission Standards o -
Particulate matter T 150

(1 () |
i
|

| (mg/Nm?)

Note. : ) ’ ]
1. The height of the each process stack shall be a minimum of 30 metres or |
as per the formula H = 14 (Q) °2 (whichever is more), where ‘H” is the |
height of stack in metre; and “Q” is the maximum quantity of SO, in kg/hr |

expected (o be emitted through the stack at rated capacity of the plant(s) 4
and calculated as per the norms of gaseous emission. ‘

2.The plants having separate stack for gaseous emission for the
scrubbing unit, the height of this stack shall be equal to main stack of the
plant or 30 metres, whichever is higher.

3. Itis essential that stack constructed over the cupola beyond the charging
door and emissions shall be directed through the stack which should be at
least six times the diameter of cupola.

4. In respect of Arc Furnaces and Indt.;ction Furnaces provision shall be

i made for collecting the fumes before discharging the emissions through
| the stack.

\ 5. Foundries shall install scrubber, followed by a stack of height atleast six
f times the diameter of the Cupola beyond the charging door.

‘ 6. Recovery type converters shall be installed in new plants or expansion
| projects.

Stormwater ‘

J Note: ]

| (i) Stormwater shall not be allowed to mix with effluent, scrubber water and/ |
‘ or floor washings. .

(i) Stormwater shall bé channellized through separate drains as per natural |
gradient, passing through High Density Polyethylene (HDPE) lined pits, each |
having holding capacity of +0 minutes (hourly average) of rainfall.”.

—_—

(iii) serial number 30 relating to “Integrated Iron and Steel Plants" and the entries
relating there to shall be omitted;

(iv) serial number 79 relating to "Coke Oven Plants” and the entries relating there
to shall be omitted.
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1 In Schedule VI- General Emission Standards Part D Ill. Load/ Mass based standards
for serial number 5 Coke Oven and entries relating thereto, the following serial number and
entnies shall be inserted, namely

(2) (3) (4)
5 Integrated '~ Carbon Monoxide in coke oven 3 Kg/ tonne of coke
Iron and Steel | . — . produged _ e
Plant Particulate matter during coke pushing | 5 gramme/ tonne of coke
_in coke oven | produced ‘
Particulate matter for quenching 50 gramme/ tonne of coke
operation in Coke Oven produced .".

[F. No. Q-15017/60/2007-CPW]
RAJNEESH DUBE, Jt. Secy.

. Note:- The principal rules were published in the Gazette of India vide number S.0. 844 (),
197 November. 1986: and subsequently amended vide notifications numbers S.0. 433 (E),
dated 18" April 1987 G.S.R. 97 (E).dated the 18" February, 2009; G.S.R. 149 (E), dated the
4% March . 2009: G.S.R. 512 (E), dated the 9" July, 2009;G.S.R. 543 (E), dated the 22" July.
2009: G.S.R. 395 (E). dated the 21 August, 2009; G.S.R. 794 (E), dated the 4" November,
2009; G.S.R. 826 (E), dated the 16% November, 2009; G.S.R. 01 (E), dated the 1** January,
2010: G.SR, 61 (E), dated 5™ February, 2010: G.S.R. 485 (E), dated 9" June, 2010: G.S.R.
608 (E) .dated 21* July, 2010 ; G.S.R. 739 (E), dated the 9 September, 2010 ; and G.S.R.
BOY(E). dated. 4" October, 2010, G.S.R. 215 (E), dated. the 15" March, 2011; G.S.R. 221(E),
dated. the 18" March, 2011; G.S.R. 354 (E), dated, the 2'* May . 2011; G.S.R. 424 (L),
dated. the 1* June, 2011; G.S.R. 446 (E),13" June, 2011: G.S.R. 152 (E). dated. 16" March.
2012.and GS.R. -4 £~(E), dated, ---3075- March, 2012.

N

l;nlcd by the Manager, (sovemmment of |ndis Press, Rang Rosd, Mayapur, New Delhi- 110064
and Putdashed by the Cantrollor of Privlacatsons, Delhi-) 10054

[Pamr 1 S ]U)]
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A Ho Do v80-13004/90 REGD NO D L.-33004/99

Che Gazette of Iudia

EXTRAORDINARY
Y [I—7&U8 3 39-7uE (i)
PART II—Section 3—Sub-section (i)
Wit | v
PUBLISHED BY AUTHORITY
H 185 ¢ fewelt, wifaw, o=t 31, 201299 11, 1934
No. 185 NEW DELHI, SATURDAY, MARCH 31, 2012/CHAITRA 11, 1934

Tafater R T v

At .
7% feeeht, 31 7, 2012
wHE 277()— ST TWER, @R (w@REn) HRTA, 1986 (1986 @ 29) & URT 6 K
wzsamuaﬂqmmmmﬁgu qaieRoT (FRETOT) FAUH, 1986 @ AR TUT oS F Ry
PR free g ¥, -

L () &= AT o1 S aw gdiaer (@en) (gl s B 2012 3
(2) 3 TS0 & gwreE & ard@ F uge g

2. qdaRor (EXeTT) fAIH, 1986 A, HGE 1 H, -
(F) (i) FH F&AT 12, HF Had & Feiq RQgarq vfafat & & fsar oo,

(i) e TEF 24, dlf g SEAA(THPA) IR 3@ gafdg vRfed & wF w
famfafta geas AR gRfdgr wh sroeh, st -

TH. e R HAD
(2) | (3) (4)
H-PH Had  (FE- 5UE THN)

24, UHgd dfe a }— : I
4 B F. afRdT AAE 7 |
sead f qreegor A A e &, pn @

| i |
Tl 6.0-8 50 |
J farefaa mor 100 R ]

1198 GL2012 ()
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> THE GAZETTE OF INDIA - EXTRAORDINARY [Part 11 SEC. 3(1))
(1 | (2) i I L_w B (4 ]
pOD, 27° ANAT W 3 A | 30 j
(()n 250 |
aa va <Ny T 10 ‘
| yRfAES A, N a% w1 31 I 50 R |
4 8@133 (CN & &7 #) \ 0.2 ‘
{m S ___T o - -
o ' T L .
| e s | W | A
o L
‘ (i) CATAF T St [
| a= ¥ R 5(PLD)* _1 10(PLD)* L10(PLD)' l
I ol @ RET 1 aewr T eLoe L APLY™ |
‘ T At @ Rem aPLO) | 4pPLO) | 4PLO) |
* IR ¥ FRY 3cde (R 16(HPLA ¥ ‘ S0HPLA & | 75 |
ary)* L ’ ‘
*PLD- Ruma aret exarat & ufdwid; ~PLL- R ae saeat @1 aidera,;
; 'PLO- Rma 3irween wfderd & 3R *HPLA - T & o0 2@ W @ ¥d: &8uF
| & WHT QBT
, (i) RF S8 AAD |
| SO, (.o, /ada Taee) B0 | 800 800
‘ NOx (fA.an. /e uaeiex) 00 500 500
| RARea g1y (R, a6 50 50 S0 ,
‘ gAHI) ’ ‘
i AT AT 3 WS a & 25 25 5
ﬁrf%m?f aerd (.. /e aeefiex) J
aFer (.31, ) 800 |
T aE & e sw AR R | |
@ e w A |
(ifj) T Seqatd. dett -T- Ui (Bap)
RET 8 @ & 3Td o W) 5 5 3
(FrERIaTE/ BeaeR)
FE Had wic 1 W Fha | 2 2 2 '
(FTSEIH | Haie) |
.- frarda w43 \
| &, aftda AF® |
/O W B ehex &, pll & |
. LIECTY
| IaH 6.0- 8.50 B
i RafEa 2w 7 100
| | B | 0 \ |




| s —@v8 3(1)]

e (2)

Wd &1 TA9A : 3TATHRT 3
i (3) I N (4)
; S q. mﬁﬁa e o
PR aad (/A geet) 150 -
o sewew
! F. A #=w !
pH i _ . 60-85
\ frafPaa o wor(f.an. /) 50
& v (/o) 10 —
| SaEs (ON & w ) (@am /) | | oo |
" FARFS A, NHy-N & & 50
(A (faam /) 1 ) |
( W. 3cqoi AAD |
L ) R b g sewsE ' j
" e gegm | 7 s
T g ' |
fafed uerd (.. 50 30 —
/AR 1.7 ) ‘ |
SO, (Fr.m. /ada aa#iey) 250 J 200 |
NO, (Br.am. /aTde aF#e) 150 1 150
CO (Teea/@T) 1% (37T LR
(i) FEET A Y /ST Ferg & B I '
At oo (B, ARE T 100 1 %0 -
TTHN) - ]
(iii) CATEER SeHAA
Raea garsar | 7 o
fferd uert (10 ASHA & HA 4000 3000
HIBR) PM o ATSHIEA / THIER)
SO, (ATSHUTH/ TAHR) 4 200 150
NO, (ATShIaTH/ TeFsier) 150 120
FTT ANATRATEE (ATSHIH/ GFHIC)
.gu 5000 5000
1 10,000 10,000 }
o, caad Y # Pb & ¥ A 2 2 ]
(FTEFIITR / aHe), aar$ W A J
B & T T St TR e Hed |
&. aREE AT T
pH 6.0-8.5 1
Ratraa aa s /o) | 100

' Ja vg Aa(@.an. /&

[ 10
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THE GAZETTE OF INDIA  EXTRAORDINARY [LM«L II#—SIE 3@
(2) (3) (4) J
' oy el & g SRS |
| Proma gegm | absawim
- ’ R |
e @mA |
A 300 [ A ofofes m‘
- Gy H0E gaTee A ger afew
e 150 N ofauea 5
et
e AT Sae R . R-aerRRE B Y S, areafie aRen, ‘
i |
e g (B Aew 100 50 |
qAHRY)
N (ii) T ScaST
foraaa s 7% sl
fafad gerd (10 A & &3 4000 3000
HTER) PM o ATEIITA/ TTH)
SO, (FTSHIATH/ THAAT) 200 150
NO, (FTSHITH/ aaH 1) 150 150
CO(HATSHIITF/ Ta3IeR)
-gue 5.000 5,000
-1 10,000 10,000
@, Pb & w9 H(ArSsrama/ 2 2
ga#eR) afEd® ad W Ye A
3. - Afeer fae
@, dfewd ATE
pH 6.0-9.0
afeaa ora For(@a. /&) 100
e wd #@rw (@ /) 10 :
W. 3o AAE
fafaea uerd (fa.am. /awe 150
TATHI)
g a9 (Rawady) sedr
TdEAdE & I |
ffem T (R AR 150 250 1
o [




X

(M 11—@vE 3(1)] A W THYH ¢ 5
(2) (3) (4)
U - 3Th Beldl
S ATereh
Rftaa uge (R awa adlet) | 150
0 - BAIE el
ST HleTh |
RRem w@d (@Ran /i 150 1
uaey) !
i ) IN.- YA EI3R |
o HdD
| a T | 3emmer @ awm A | 3edsucr 3N gED
! QIreA AT ¥ & g aTHA
)%ﬁ_?ma ggd (R /aw 450 150
| HaAdT)
| SO, (B /AHe Te) T 300 12% CO, W
|
"_ - 311 ammm ! AT HESANAT HEL
| | 4ocarem wm & ! a0zl @ 3w
& AT
Rftes e (Fan/Awe 500 150
gFAIT) |
@) (0
- ) e JEe |
Rfw wd @ ad 150 |
i gefafie) - 7 - B l
| fecooft ’ |
1 uRE uRey e & SgFad Sdais 30 #feT A1 H= 14 (Q) ° ¥4 & ey, S a0
L 3Re @, ad aRv | H @ ad Rl & surd Aen & Qo i ddy \
seada fRa/ae & Jae & gy aREe N EE & i amaTW{famﬂ\
& aremd A seafad @9 ae SO, & wwrfad Hfadder A |
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